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CENTRAL ADMINISTRATIVE TRIBUNAL
CALCUTTA BENCH

Ne.0.A.867 of 1996
Present : Hen'ble M .D.Purkayasthas Judicial Member.

LAXMI DEVI & ANGTHER.

ees Applicants
Vs,

1. Unien ef India threugh the General
Managers Seuth Eastern Railuays
Garden Reach» Calcutta,

2, Divisienal Railusy Menagers Seyth
Eastern Railuays Kharagpurs
Dist.Midnapere.,

3. Deputy F.A, & CoA.Gs» Seuth-tagtern
Railyays Kharagpur» Oist.Midnapere.

4, Chief Preject Menager (u/ M)s-
Seyth-tagtern Railways Kharagpurs
District - Midnapere.
XX Respﬂndents

For the @pplicants Mrs.Kan ika Bﬂnarjeeo'c-unsal.

" For the respondents :.“M:S.B.Rayo ceunsel.

Heard on : 19.6.1998 - Order on ; 19,6.1998

ORDER

The question invelved in this case is whether the applicantas

'Smt.Laxmi Devi and Smt.Shanti Devir claiming te be the

siste:s'ef the deceassd emplsyses Parman Singhs whe uag
empleyed in the S.E.Railusy as Fitters T.N®.45060. of

Wagen Shep/Kharagpur Werkshep éra'antitled te receive the
prevident fund dues payable to the said pParman Singh en
account of his deathy as per the sﬁccassion certificate
‘ebtained by the appliﬁantso on the face of the dsclaration
given by Parman Singh whils still in service that he had a

vife and 2 daughtérs.

o2/



-5 2 3~

2, According to tﬁa applicantss Parmen Singh yas a bacheler
whe died en 16.2.1982 8s per the death certificate.(annexure !A!
to the applicatien). Parmen Singh left M.16sG00/~ as pravidant
fund dues payable te him with the department. The applicantss
aftar the death ef Parman Singhy applied fer succession certifi=
cate before the District Oz legates Nidnapore: statihg that
Parman Singh yas a bachelsr and they ara h&u lagal heirs and

wers entitled to get!k.16:000/- lying uith the respemdents as

delit _
aﬁﬁuwhﬁ&ib tupal dums. The applicﬂnts thereafter made @ prayer

bafers the autherity annexing the order ef the court in respesct
of granting succession certificates but no succassion certificate
his besn produced by the @pplicants as par ths erder dataed
16412.1986 of the District Delegates Midnaperes in Successien
Cartificate Case Ns.39 ef 1983, Accerding te the applicants

theugh they had applied fer payment of the pravidont fund dues

of Parman Singh to them they did net receive the sama till date

and the respondants have net stated @ny reasen for nen-payment

of the dueg to them.

3. The respondents have resisted the claim of the spplicants

stating inter @lia that the applicants sbtained @ succession

certificate by suppressing the real fact that the deceasad

empleyees wés @ marrisd man and not a bacheler at the time eof hisg

death and he had 2 daughters and a yife and during the life time

of the deseased smployee he had made @ declaration for the

purpose of obfaining psss that he had a yife and 2 daughters.

In view of the sames the reapondants stite they have net mada
o Jos Celblernect

payment of the prevident fund dueﬁﬁcf Parman Singh teo the

applicants on the basis of the succession certificate obtained

by them. Accerding te the respondentss since the wifs and 2

‘dayghters ef Parman Singh have net been made parties te this

applicatiens the application should be dismissed.

4. Ld.caunsels Mrs.Ksnika Banerjes appearing en behalf of

the applicanﬁsr submité that an the basgis of the successien
cerfificate; the applicants are sntitled to receive the provident

fund dues of Parman Singh frem the reépondents and the respondents
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have ne autharity ta yithhoeld the prevident fund meney since the
ag alse the settlement dues

lagt 16 yeaqusince nebody has ceme ferward ta claim that meney

except ﬂwe'kpﬁlﬁcanta and en the‘bﬂsis of the successien certifi-

cates the respondents are baound ﬁa make payment to the applicants

irrespactive of any daciﬂratiOn made by the decasasad employee.

5. M s.BeRayy ld.éeunsal appearing for the respendantgs stiates

that the dﬁpartment hag nething to de since the decedsed had

made avdaclaratian fer the purposgse ;F cbtaining pass that he had

a uife and 2 daughters. The waid daclaratien uas made by

parman Singh in the yea: 1969. |

6. Whatever be the facts in this Easaa the fagt remains that

the applicants claiming teo bes the legal representatives ef the

deceased smployser applied besfere th@ District Dalegates Midnaperes

foer ebtaining succaessien cefti?ieatelunder Sectien 372 of the

Ind ian Successisn Act» 1925» fer récéiving the prevident fund dues

ag ywsll @gs the settlement dues of Pa#man Singh. It appears from
annexire 'B' to the a@pplicatisn that the Caurt of the District
Delegates Midnaperer had pussed an order en 16.12.1986 allewing
the applicatien of the applicants u/s 372 of the Indian
Succession Acts 1925 with @ directien to issue @ succession
certif icate immeaiatély. But it is ﬁ@t understood yhy the
applicants did net sbtain the'successien certi?icﬂteﬂuhich

wds prepared on 17.12.1986 ags per.annﬁxura 'B' to the application,
7. In view of the aferesaid circumstances» thers is no doubt
that the PF duss as well as the sattlement dues of Parmen Singh
lying in the accaunt of the deceasedy is a debt to the vaernment
and the dpplicants are entitled to receive the said debt from the
Govt, on preductioen of the succassian‘certificata under the
provisiens of Section 372 of the Indién Succession Acts 1925, It
is found that succession certificats has besn preparad under the
ssal and signatbre of the Digtrict Delﬁgate Autherity of
Midnaperes as per the order passed in Certif icate Case No.39

of 1983 of that ceurt. dagﬁ the applicants ebtained the

X&///// Succassien certificate from the campetont courts there should net
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be any legal impadiment te mike paymant of the prevident fund
ameunt and the settlement dues of the'aucoased amplayae which is

@4 debt ag per the succession cartificéte. It is also te bs neted
that noons claiming to bs the yife ané daughters of Pafman Singh
have come foruard te claim the ﬁmmuntétill date and the succession
céptificata cannot becoms ineperativefunless set agide by the

competent authority. The successien caertificate issued has a

7~
legal Fercesaw.d . rpesalive,
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8. . The respcndents ares thera?ara;jﬂirected to make;paymsnt

of the provident fund dues and the séttlement dues of Late Parman
Singh te the present applicants en péeductian ef the successioen
certificate by them aé hag baeen granged te them in Certificate

Case Ne.39 of 1983 by the Coirt of tHe District Delegates Midnapere.
The said ameunt be paid to the appliéants within 3 months frem

the déta of preduction of the succoséian cattificate'ﬂlenguith

the interest on the ameunt as admissibla under tthe pniw&sions

of thgi;ules frem the date it had becema due till the data the
payment is actually made to the Gpplfcants.

ayarding ne costs.

W A

(D. ﬂurkayast a)
dudicial Member

9. The application is thus allewed;

?
1
f
]
i
|
|
|
[
|
1
|
|
|



